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- ' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM
0.A. No. 125 of 1990
W - 1 .
DATE OF DECISION ___21=12-1990
_ VI Samuel Applicant (}{ .
Mr M Rajaqopa‘lan Advocate for the Applicant Q!{
| Versus

. Union ij India & 2 others Respondent (s)

ml‘ AA Abul Hagsan, ACGSC _ Advocate for the Respondent (s)

CORAM:

The Hon’bie Mr. SP Mukerji, Vice Chairman
, s _

The Hon'ble Mr. AV Haridasan, Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement?‘7v>
To be referred to the Reporter or not? v

Whether their Lordships wish to see the fair copy of the Judgement? M

To be circulated to all Benches. of the Tribunal ? I\ ‘

el ch e

JUDGEMENT
(Mr SP Mukerji, Vice Chairman)

The grievance of the applicant who had been working
as Cuétomé Appraisegﬁﬁbved this application datad 12.2.1990
under Secfion 19 of the Administrative Tribumals Act is.
that hié naha is not included in the panel of Custems Appraisers
for promotion to the grade of Assistant Coilectog)uhich was
issuedvuith tﬁe office order dated 17.1.1990 at Annexure-AS.
The applicant is a mémber of the Schedﬁled Tribe. Inspite of
several opportunities given, the respondents have not filed
ény counter affidavit in reply to the original application.
,Accordingiy, we had to hear,the oral argumenté of the iearned

A
Sﬁ// counsel for both the parties. The lsarned counsel for the.
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resﬁpndents on the basis of his brief. stated that the
applicanfs name was omitted from the‘panel attached'uith'phe
impugned oﬁfieé order dated i7;1.1990 by mistake and the
respondents ére taking due action to cérrect ﬁhe same add

include the name of thé applicant in the pansl at an appropriate

. placs. The learnad counsel for the applicant stated that

durihg the péndency.of this application, the applicaht haa,
already been'prdmotad és Aséistant Cbllector; but his seniority
\iﬁ ﬁhe grade of Aésistant Cdlléctur has #o“be correctly fixed
on the basis_mfvtha apbrépriate positioﬁ toe be assigned 2?13

him in the aforesaid'panel. On the question of his position

iﬂ the'panel the learned counssel for tha'applicanﬁ stated
' opplicomt

“that being membar of the Scheduled Tribe, the should get a

"5
Yeevved, L
p051t10n in the panel on the b331s of the. roster point of the,

vacahcy to which he,ugs antitled.

2, - In ths facts and circumstances as indicated abova, ue

close this applicatioh bith the diréctian-ta the £aépondents-
to inclﬁda tﬁe‘name of the applicant in‘the pansl at Amnexure-
AfNto Anﬁexﬁreéag at appropriéﬁe Elace considering applicant's
éeniority}and 6isvbaing.a memberrof thé SdhedulediTribe.’ The

applicant should be afforded notionél promotion from the date

‘the person immediately belou him in the panel uwas praomoted as
. Assistant Collector(Customs) and be given all consequential .

benefits including that of seniority. The action on the

above lines should be completed within a period of thrse months

‘from the date of communication of. this order. We make it clear

00300



-3-
that the applicant will be at liberty to move appropriate
Porum, if so\adviséd, arid in accordancs with law in cass
he faels aégriaQBd by his placgmenp in fhe panel 0f Assistant
Collector and the consequential benefits of senior;ty etc.’

given to him. There is no order as to costs.
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( AV HARIDASAN ) . ( SP MUKERJI )
JUDICIAL MEMBER | , VICE CHAIRMAN

21-12-~1990-
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